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Canberra Aircraft

Shri S. IS. Banerjee:
Shri Panigrahl:
Shri D. C. Sharma:

*147. 1 Shri AJit 8ingh Sarhadi:
[ Shri Narayanankntty Menon:
| Shri Fnnnoose: 
l̂ Shrl Sarju Pandey:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No 2 on the 3rd August. 
1959 and state*

(a) whether Pakistan has agreed 
to pay compensation for the loss of 
the Canberra aircraft; and

(b) if not, the further steps taken 
by Government in the matter?

D m  Deputy Minister of External 
Affair* (Shrlmatt î fcAiwi Menon):
(a) and (b). It is a matter of regret 
to the Government of India that the 
Government of Pakistan have, in their 
«toe«mmt npty to the Note tent to 
tbm, declined i* deal seriously with

the various aspects of th* ^  
and have maintained their venfefa of 
the incident, and, while «*« w>« 
incident as unfortunate ^
consider payment of any compensation. 
The views of the Government ef 
have been communicated to th* Gov­
ernment of Pakistan.

Pre-Partition Depostfc with Pakistan

*14gal/' S M  AJit Singh Saifcaji;
Shri D. C. Sharma:

Will the Minister of BrhitilHtsIjna 
and Minority Affairs be pleased to re­
fer to the reply given to Starred Ques­
tion No. 164 on the 8th August, 1969 
and state.

(a) the progress made in the pay­
ment of pre-Partition deposits of the 
contractors held up in Pakistan; and

<b) what steps are being to 
expedite the payments?

Deputy Minister of —  
tten (Shri P. S. Naskar): (a). Out 
of 2,298 claims registered with the 
Central Claims Organization, 816 
claims have so far been settled

(b) The desirability of early settle­
ment of the pending claims has been 
brought to the notice of the Govern­
ment of Pakistan from time to time.

Wage Board for Plantation Industry

f Shri Kodiyan:
Shri Hem Barua:

Shri Narayanankntty M»nw  
Shri Punnoose:
Shri Oza:
Shri S. A. Mehdl:
Dr. Ram Snbhag Singh:
Shri Sarjn Pandey:
Shri Snpakar:
Shri Gupta:

Shri M iif Vetaa:
Shri Ram Ktttsa Quptm:

*149."

Will tha Minister of 
EmpIoyaMnt be pleased to state:

to) whether Gorawnut haw any 
PNponl under consjjasattsc to a* «p




